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Versus

1.The Senior Divisional Mechanical
Engineer (Ca&W), v
Divisional Railway Managers OFffice
Northern Rallwavs
New Delhi :

7.Union of India through
General Manager,
Northern Rallways
Baroda House,
New Delhi-1 ...« Respondents

{By Advocate: Shri R.lL.Ohawan)

0O R D E _R(ORAL)

By Hon ble Mr.Justice Ashok Agarwal,Chairman

Applicant . and his counsel were not present
when the case came up for hearina. We have heard Shri

R.L.Dhawan, learned counsel for the respondents.

2. A minor penalty of stoppage of increment Tor
two  vears is  impugned by the present 0A. Both the

disciplinary authority as also the appellate authority
have concurrently reached the finding that  there was
shortage of stores material which was in the charge of
the applicant. As far as the shortages which have been
noted, the same have not been disputed. All that has
heaen stated by the.applioant in his defence is that
charge of the stores had not been handed .over by his
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wWwere noticed ouring & vigilance inspection. Both the
disciplinary authority and the appellate authority have

concurrently found that the applicant has merely sought

to snift his responsibility on others.

3. , in our viéw, the impugned order of penalty has

‘been passed after following the dus procedure provided

under the rules. Prinoin1e§ of hatural justice have been
followed, hence no case is made out for interference with
the imnudgned order. In these circumstances, the present
0a is found to be devoid of merits and is accordingly

dismissed. There will he no order as to costs.




